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ORDER

C.p. t{o, 1374/I&BC/ CLT/MB/MAH/2OU
1. The Learned Representative of both the sides are present.

2. However, a statement has been made by the Learned Counsel of the
debtor that there is possibility of Amicable Setflement of the outstanding
debt of Rs. 62,32,353/- claimed as Operational Debt. Granted an

opportunity to setfle the dispute.

lsa/-
Bhaskara Pantu
l'4ember (Judicial)
20.11.20L7.

{dl-
M.K. Shrawat
Member (Judicial)
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r is adjourned to 18.12.2017.


